
 195.0  Re.  Cauvery

 [English]

 Shri  Ram  Vilas  Paswan:  Yes.  |
 will  cite  an  example.  (Interruptions).

 Shri  Nirmal  Kanti  Chatterjee : We  want  that  either  he  should  resign
 or  he  should  be  dismissed.  (/nterrup-
 tions).

 [Translation]

 Shri  Lal  K.  Advani:  Mr.  Speaker,
 Sir,  they  are  speaking  about  the  other
 aspect.  We  just  want  that  when
 Members  express  their  concern  on  a
 particular  matter  and  the  Leader  of
 the  House  said  he  would  verify....
 (Interruptions).  You  also  directed  him
 to  ascertain  the  facts.  I  think  under
 these  circumstances  he  should  have
 ascertained  on  hisown  and  made  a
 suo  moto  statement  that  the  press
 reports  are  wrong.  He  did  not  con-
 tradict  the  press  reports.  It  would  be
 better  if  you  decide  the  time  by  which
 the  Government  shouid  make  a  state-
 ment  on  this  issue  because  the  way
 the  hon.  Minister  rose  from  his  seat
 and  said  that  the  Minister  in  ques-
 tion  has  gone  to  Madras,  it  seemed
 as  if  it  is  impossible  to  contact  him
 in  Madras.  (Interruptions).  The  Mem-
 bers  are  so  agitated  that  I  think  you
 should  yourself  give  reasonable  time  to
 the  Government  to  make  a  statement.

 Mr.  Speaker :  I  will  ask  and  then
 let  you  know.

 (Interruptions)

 Shri  Ram  Vilas  Paswan:  Sir,  I
 would  like  to  know  from  the  Leader
 of  the  House,  not  from  you,  whether
 he  would  ascertain  the  facts  and  get
 us  the  information  by  the  time  the
 House  adjourns  for  the  day.  (Interrup-
 tions).

 [English]

 Mr.  Speaker :  I  think  you  can  do
 your  best.

 5न  Arian  Singh:  ।  will  try  to
 do  my  best.  (Interruptions).

 5न  Nirmal  Kanti  Chatterjee:  If
 the  Minister  denies  his  statement,
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 does  it  require  to  be  attested  by  the
 Chief  Minister  of  Tamil  Nadu  ?  (Inter-
 ruptions).

 Shri  K.  V.  Thangkabalu :  Sir,  the
 Minister  is  not  under  anybody.  He
 must  understand  that.  (/nterruptions).

 Mr.  Speaker :  He  is  on  the  iighter
 side  of  it.  Please  do  not  take  it
 seriously.

 (Interruptions)

 Mr.  Speaker :  He  wants  to  reduce
 the  tension.

 (Interruptions)

 Shri  Manoranjan  Bhakta  (Anda-
 man-Nicobar)  :  Mr.  Speaker,  Sir,  it  is
 reported  in  a  section  of  the  Press  that
 BKU  leader  in  Uttar  Pradesh  has
 established  contact  with  the  militants
 of  Punjab  to  procure  arms  and  if  it
 is  so,  1  want  a  categorical  statement
 from  the  Home  Minister  as  to  what
 is  the  truth.  He  should  bring  it
 before  the  House  because,  we  knew.
 terrorism  is  engulfing  the  country.
 The  Minister  of  State  for  Home
 Affairs  is  here  and  he  should  make
 a  statement  as  to  what  is  the  posi-
 tion.  You  can  give  a_  direction.
 (Interruptions).

 [Translation]

 Shri  Surya  Narayan  Yadav  (Saha-
 rasa):  Mr.  Speaker,  I  would  like  to
 make  my  submission  in  the  House
 through  you.......

 Mr.  Speaker:  Please  do  that  in
 little  time  as  many  other  Members
 are  there  to  make  their  submissions.

 Shri  Surya  Narayan  Yadav:
 Pakistan  Army  Cheif  General  Baig
 has  been  making  statements  in  the
 presence  of  military  personnel  at  diffe-
 rent  places  in  Pakistan  for  the  last
 two  weeks  and  frequently  talking  of
 growing  tension  on  the  borders.  He
 has  claimed  that  the  Jammu  &
 Kashmir  strugle  has  reached  its  last
 stage.  At  the  same  time.  he  has  also
 warned  that  due  to  rapidly  changing
 situation  in  the  areas,  was  is  inevitable.
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 At  Sialkot,  General  Baig  has  gone
 to  say  even  this  that  when  disappoin-
 ted,  India  could  dare  attack  Pakistan.
 Benazir  Bhutto  has  also  endorsed
 this  kind  of  statement.  It  appears
 that  Pakistan  can  invade  India  at
 any  time  and  this  is  the  proof  of  the
 fact  that  training  is  being  imparted  to
 extremists  in  Kashmir  and  arms  are
 being  supplied  to  them.

 ।  request  the  Prime  Minister  and
 the  Defence  Minister  to  make  a  state-
 ment  in  the  House  in  this  regard.

 Shri  Madan  Lal  Khurana  (South
 Delhi):  Mr.  Speaker,  Sir.  ।  would
 like  to  raise  an  issue  for  holding  elec-
 tions  to  Delhi  Metropolitan  Council
 and  Municipal  Corporation  imme-
 diately  and  restoring  the  democrating
 rights  to  the  citizens  of  Delhi  of  which
 they  have  been  Jeprived.

 Mr.  Speaker.  Sir,  on  February  5,
 1983  elections  to  Municipal  Corpora-
 tion  of  Delhi  for  four  years  and
 Metropolitan  Council  for  five  years
 were  held.  Three  days  before  the
 elections  were  scheduled  to  be  held.
 a  Sarkaria  Committee  was  constituted
 by  issuing  a  special  notification.  Elec-
 tions  were  postponed  on  the  plea
 that  they  wanted  to  give  a  shape  to
 Delhi.  Its  report  was  not  allowed  to
 be  submitted  for  two  years.  Shri  V.  ए.
 Singh's  Government  had  assured  the
 House  again  and  again  that  they
 were  granting  Statehood  to  Delhi.
 So,  the  Metropolitan  Council  and  the
 Municipal  Corporation  were  suspen-
 ded.  Today.  Delhi  Municipal  Corpo-
 ration  and  Metropolitan  Council  are
 suspended.  There  is  no  elected  body
 which  is  responsible  to  the  people  of
 Delhi.  There  are  numerous  problems
 of  Delhi  such  as  electricity.  water.
 housing,  buses.  etc.  and  these  prob-
 lems  are  becoming  from  bad  to
 worse.  The  hon.  Minister  has  made
 a  statement  in  the  House  today  itself
 that  no

 house  has  been  constructed  for
 the  poor  in  three  years  during  a  period of  five  years.  Today  when  thev  are
 talking  that  they  are  a  big  democratic
 Party,  I  would  like  to  request  that
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 there  is  a  limit  of  tolerance  of  the

 people  of  Delhi,  they  should  not  be

 put  to  test  any  more.  Therefore,  my
 submission  is  that  holding  of  elec-
 tions  in  Delhi  should  be  declared  at
 the  earliest  so  that  an  elected  body,
 responsible  to  Delhi  could  be  set  up.
 This  15  my  only  insistence.  (Interrup-
 tions).

 Shri  Kalka  Das  (Karol  Bagh):
 Mr.  Speaker,  Sir,  we  have  met  the
 Prime  Minister  in  this  regard,  he  has
 given  an  assurance  but  no  decision
 has  been  taken  thereon.  Delii  has
 turned  into  a  city  of  problems,  nobody
 is  responsible.  I  request  you  to
 direct  the  Government  so  that  the
 Government  may  tell  us  as  to  when
 the  elections  in  Delhi  would  be  held.
 The  Leader  of  the  House  is  sitting
 here.  He  may  tell  us  as  to  when  the
 elections  in  Delhi  are  going  to  %e
 held  ?  (Interruptions).

 Shri  Tarachand  Khandelwal
 (Chandni  Chowk):  Mr.  Speaker.  Sir,
 the  people  of  Delhi  have  no  Funda-
 mental  Rights.  (Interruptions).  This  is
 an  impingement  upon  their  rights  that
 they  have  not  been  given  this  opportu-
 nity.  (/nterruptions).

 Shri  Rajnath  Sonkar  Shastri
 (Saidpur):  Mr.  Speaker.  Sir,  ह  had
 drawn  your  attention  two-three  days
 back  to  the  severe  drought  in  the
 eastern  Uttar  Pradesh.  The  drought
 is  so  severe  that  nothing  is  left  there
 except  tears  in  man’s  eyes.  Parti-
 cularly  there  are  three  districts-—
 Varanasi,  Jaunpur  and  Ghazipur
 where  my  Parliamentary  constituency,
 Saidpur  is  also  there.  Drought  is  so
 severe  in  Mirzapur  that  even  wells
 have  gone  drv.  Drinking  water  is
 not  available  there  to  the  people.  The
 entire  Rabi  and  Khazif  Crop  has  been
 damaged.  T  and  other  hon.  Members
 —Shri  Ram  Nihor  and  _  Satyapal
 Yadavji—as  also  all  other  Members
 had  referred  to  this  situation  in  this
 House  and  you  had  also  listened  to  us
 with  rapt  attentions,  but  nothing  has
 been  done  in  this  regard.  I  came

 yesterday  from  my  constituency  and  ।


